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1
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.A. No. 622 of 2024
IN THE MATTER OF:
Varun Gulati ...Applicant
Versus
State of Haryana & Ors. ...Respondents

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON

BEHALF OF RESPONDENT NO. 53, M/S RAJASTHAN KNITTING

MILLS

MOST RESPECTFULLY SHOWETH:

l.

That the present objections are being filed on behalf of M/s Rajasthan
Knitting Mills, the Respondent No. 53, in compliance with the
direction dated 27.02.2025 passed by this Hon’ble Tribunal, wherein
the recently impleaded industries in the Barhi Industrial Area matter
were given liberty to file their objections to the Joint Committee

Report dated 03.01.2025.

At the outset, it is submitted that the observations in the Joint
Committee Report do not accurately reflect the compliance status of
the Answering Respondent's operations. Certain findings in the
Report appear to be based on assumptions and outdated assessments,
rendering them inconsistent with the current operational realities of

the Answering Respondent.
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The Answering Respondent, M/s Rajasthan Knitting Mills, 1s located
at Plot No. 46, HSIIDC Barhi, District Gannaur, Sonipat, Haryana.
The unit is engaged in textile knitting and dyeing processes and
operates under a valid Consent to Operate (CTO) until 30.09.2028.
The unit is equipped with a modern Effluent Treatment Plant (ETP),
adhering to pollution control norms, including proper effluent
treatment, water consumption monitoring, and hazardous waste

management.

That the Answering Respondent has consistently undertaken
substantial investments in environmental control measures, including
a modern Effluent Treatment Plant (ETP), ensuring adherence to
applicable environmental norms and best industrial practices. The
Answering Respondent denies any deliberate non-compliance and
submits that if there were any technical/operational gaps, they stand

rectified upon receiving feedback from statutory authorities.

OBJECTIONS TO THE JOINT COMMITTEE REPORT:

That the Answering Respondent submits that an inspection was
conducted on 08.08.2024, and certain observations were recorded
regarding the operation of its Primary Effluent Treatment Plant
(PETP). The Answering Respondent further submits that a Show
Cause Notice dated 02.01.2025, received on 17.01.2025, was issued
by the Haryana State Pollution Control Board (HSPCB), alleging non-
compliance on certain grounds concerning groundwater abstraction,

effluent treatment, and compliance monitoring.
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That it 1s submitted that all of the above issues raised in the Show
Cause Notice issued by HSPCB was replied to by the answering
respondent vide a detailed and reasoned response. The answering
respondent duly clarified its position and provided documentary
evidence of its compliance to HSPCB. Therefore, the continued
reliance on these findings is unjustified and does not accurately reflect
the present compliance status of the unit. A Copy of the Show Cause
Notice and the latest detailed and reasoned response to the HSPCB
Show Cause Notice along with all the relevant annexures is annexed

herewith and marked as ANNEXURE R-1.

That vide the response submitted, the Answering Respondent
acknowledged the requirement to obtain an NOC from the State
Ground Water Authority (HWRA) for groundwater abstraction. The
Answering Respondent had an NOC which was valid till 02.09.2023
and a further application for the same had already been submitted and
is currently under process and the fees for the same has also been duly
deposited by the Answering Respondent. The primary source of water
for the unit is from HSIIDC's municipal supply, and any groundwater

abstraction, if any, is within permissible limits.

That the freshwater meter was installed before the inspection, and
supporting documents, including the purchase bill. The meter has
been calibrated to ensure accurate measurement and monitoring. Non-
compliance in effluent characteristics and alleged dilution concerns
have been addressed as the high reduction percentages in BOD, COD,

and TDS observed during sampling result from the unit's multi-stage
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treatment process. This includes advanced techniques such as

chemical precipitation, aeration, and filtration.

That the Answering Respondent categorically denied and continues
to deny any intentional dilution of effluent with freshwater. The
reduction in pollution parameters results from the efficiency of the
installed advanced treatment technology, not dilution. Additional
inline monitoring systems have been implemented, and an internal
process audit was conducted to confirm that no unauthorized
freshwater is being mixed into the effluent stream. Supporting
documentation verifying the treatment process was duly enclosed

along with the response as is made part of the present reply/objections.

That all records on fuel consumption and ash generation have been
maintained even if there might have been oversight in obtaining
updated logs during the inspection. To strengthen compliance, a
digital record-keeping system for real-time logging has been

implemented and the same were duly presented before the HSPCB.

That the inspection that formed the basis for the Joint Committee
Report took place in July-August 2024, whereas the report was
submitted much later. The answering respondent respectfully submits
that compliance is a dynamic process, and any findings based on
outdated data do not reflect the current operational reality. Since the
inspection, the answering respondent has implemented multiple
corrective measures, including additional flow meters for real-time
tracking of water consumption and effluent discharge, enhanced ETP

efficiency through extended aeration and multi-stage treatment, and
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the implementation of automated compliance monitoring systems to
maintain accurate records. Given these developments, the findings of
the Joint Committee Report require reconsideration in light of the

updated compliance status.

That any adverse order based on the findings of the Joint Committee
Report would have severe financial implications and cause significant
operational disruptions to the answering respondent. The unit
employs a large workforce, and any disruption in operations would
negatively impact the livelihoods of numerous employees and their
families. The answering respondent is a key contributor to the textile
industry, and any undue penalties or restrictions would harm not only
the unit but also suppliers, vendors, and small businesses that rely on

its operations.

That in view of the above submissions, the Answering Respondent
also prayed that the allegations in the Show Cause Notice be
reconsidered, as they were based on incorrect assumptions and lacked
substantive evidence. The Respondent requested that its compliance
measures be duly recognized by independent verification to
conclusively establish adherence to environmental norms. The
Answering Respondent reiterated its commitment to upholding all

regulatory standards and sought a fair and just resolution of the matter.

That the Answering Respondent remains committed to environmental
sustainability, regulatory compliance, and responsible industrial
operations and prays for a just and fair assessment of its compliance

status.
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7. The Answering Respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0.A. No. 622 of 2024

IN THE MATTER OF:

Varun Gulati ... Applicant
Versus
State of Haryana & Ors. ...Respondents
AFFIDAVIT
I, Sandeep Bihani S/o Raj Kumar Bihani, aged about 53 years R/o B-166, Lok Vihar,

Pitampura, Delhi-110034, do hereby solemnly affirm and stat as under:

1. That I am the authorized signatory of Respondent No. 53, M/s Rajasthan Knitting
Mills, having its office at 46 Barhi Industrial Fstate. Phase-1. Somepat. Haryana-
131001, in the aforesaid Original Application, I am aware of the facts and
circumstances of the case in my official capacity as stated above and hence, entitled to
swear this affidavit.

2. That the accompanying reply has been drafted by my counsel under my instructions,
and I say that the statements and submissions made in the said reply are true and
correct to best of my knowledge based upon the records and my belief. T pray that the

/~—\ -said reply to be treated as part and parcel of this Affidavit and the same is not being

Y5 Veificd at Gannaur on this 3° day of March, 2025

3 347

produced along with the reply are true copies of its

\\\\\ \\DE NENT

7
Verified that the contents of the above affidavit are true and correct to the best of my

knowledge, belief and nothing material information has been concealed therefrom. No part of it
is false.

ATTESTED

Ganzur Niet . L Llat



ANNEXURER

Plot No. i1, Sector-15, part-ry, Sonipat
Ph. - 0130-2236119, E-mail ID: - ?asacbrosrﬁigmail.com " —

No. HSPCB/SR/2025/ 8¢ S 7 Dated: <” 1 ]85

To
M/s RAJASTHAN KNITING MILLS,
Plot No. 46 HSIIDC BARHI,
District Gannaur, Sonipat, Haryana

Sub:  Show Cause Notice for Closure under section 33-A of Water Act, 1874, Prosecution action

reference to QA No.622/2024 titled as Varyn Gulati Vs State of Haryana & Ors. pending before Hob’ble
NGT. New Delhi ana the unit is involved in process of Pre-treaiment, dyeing & finishing having cTo

Hdoes noi have No Objection Cerificate from State Ground Water Authority (HWRA) for
groundwater abstraction. FKase— '
\'/Ifr.,‘/tﬂas Aot installed flow meter at HSiIbc freshwater supply ling, ,—
3. Effluent Characterisics: as Peranalysis report js ag below: -

| Panmeier | pErp inlet TFE_ﬁcEtTeT | Prescribed Compliance w.rtnorms ™~ — i

; |

{ | discharge /
. norms )

PHESFIE=—gt— £7 6.0-90 " T High reduction in  poligtion |

~—Parameters indicating  dilution i
with  freshwater m PETP 3¢

|
|
’,

| BOD {man) 210 ‘ 38 500 | different $a504 :
prees il V09 = factetl? €1 M L__, TTm——1* Inlet BOD IS 100 much lower !
- COD {mg/) 301 197 09  _~against typical range of 700 1o
‘ | | 1000 mgy, indicating dilution at .’
TS5 (r_ngllj e 273 f 63 } 1500 ] PETP inlet. ) -
i f ' Non-comp!ymg (dilution)

TDS (mgy | 253, [ 13T Ty I |
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12 /o i
/‘_____;
5 Tnlet BOD (210 mg/l) is too much lower against typical range of 700 to 1000 mgy| indicalmg
dilution at PETP inlet.
\§/U/r:nt has not maintained fecord of fuel Consumption and ash generation
Recommendation of the Team:-
1. Unit shay obtain the No Objection Certificate from State Groung Water Authority {(HWR4; for
groundwater abstraction
2. Unit shayy install flow Meter at HSIIDC freshwater Supply line
3. Unit shajl dismantle the Provision for dilution in PETP at different stages
4. Unit shalf maintain the record of

Yy directed to show cause & e

X
action may not be taken against your ynit u/s 33

plain within 15 days as tp why closure
1974, Prosecution action under

-A Water (Prevention ang Conirol of Pollution) Act
i Water (Prevention and Controj of Pollution) Act, 1974

;’PLG/2021/2343-2350 dated 22.12.2021 a5

f;‘*f’/ I S
T Aow

Regxouél ’\.‘v-‘z:::a.‘,'/
Sonepat Region.
Endst. No. HSPCB/SR/2025/ Dated: A~
A copy of the above is forwarded to the Chaiman, HsSPCB Panchkuta for information please
/

Regional of icer.
Sonepat =,
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RAJASTHAN KNITTING MILLS

46, |.E. Barhi Industrial Estate, Sonepat, Haryana -131001
Ph: 9810074794, Email: RKMDHA51@GMAIL.COM

DATE: 06/02/2025
WITHOUT PREJUDICE

To
The Regional Officer
Haryana State Pollution Control Board (HSPCB)

Sector-15, Sonipat, Haryana

SUBJECT: DETAILED REPLY TO SHOW CAUSE NOTICE NO.
HSPCB/SR/2025/2657 DATED 02.01.2025

Respected Sir,

1. This is in reference to the Show Cause Notice (SCN) dated 11.01.2025 issued under Section
33-A, 27, and 43/44 of the Water (Prevention and Control of Pollution) Act, 1974, and Section
21(4) of the Air (Prevention and Control of Pollution) Act, 1981, concerning groundwater
abstraction, effluent treatment, and compliance monitoring at our unit, Rajasthan Knitting
Mills, located at Plot No. 46, HSIIDC Barhi, District Gannaur, Sonipat, Haryana. We take our
environmental responsibilities seriously and are committed to complying with all regulatory
requirements.

Accordingly, we submit this detailed reply addressing each concern raised in the notice.

2. BACKGROUND OF THE COMPANY:

Rajasthan Knitting Mills is engaged in textile knitting and dyeing processes and operates
under a valid Consent to Operate (CTO) up to 30.09.2028. Our unit is equipped with a modern
Effluent Treatment Plant (ETP), and we adhere to pollution control norms, including proper
effluent treatment, water consumption monitoring, and hazardous waste management.
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RAJASTHAN KNITTING MILLS

46, |.E. Barhi Industrial Estate, Sonepat, Haryana -131001
Ph: 9810074794, Email: RRKMDHA51@GMAIL.COM

DATE: 06/02/2025
RESPONSES TO SPECIFIC ALLEGATIONS:

Observation: Absence of NOC from State Ground Water Authority (HWRA) for
Groundwater Abstraction

Response:

3.1. We acknowledge the requirement to obtain an NOC from HWRA and confirm that our
application for the same has already been submitted and is under process.

3.2.  We primarily source water from HSIIDC's municipal supply, and groundwater abstraction,
if any, is within permissible limits.

3.3.  Acopy of our NOC application and acknowledgment receipt is enclosed as Annexure 1.

Observation: Absence of Flow Meter at Freshwater Supply Line

Response:

3.4. The freshwater meter was already installed before the inspection, and supporting
documents, including the purchase bill, are enclosed as Annexure I1.

3.5.  The meter has been calibrated to ensure accurate measurement and monitoring.

Observation: Non-Compliance in Effluent Characteristics & Alleged Dilution

Response:

3.6. The BOD, COD, and TDS values observed at the PETP inlet and outlet have been
reviewed, and the high reduction percentages are attributable to our multi-stage treatment
process.



RAJASTHAN BRITTING MILLS 12

46, |.E. Barhi Industrial Estate, Sonepat, Haryana -131001
Ph: 9810074794, Email: RKMDHA51@GMAIL.COM

DATE: 06/02/2025
3.7. Our advanced treatment technology includes chemical precipitation, aeration, and filtration

techniques, ensuring efficient removal of pollutants.

3.8. The main reason for lower BOD values is that we are one of the few factories that
exclusively dye cotton fabrics and do not process polyester, which typically results in
higher BOD content.

Observation: Alleged Dilution of Effluent with Freshwater

Response:

3.9.  We categorically deny any intentional dilution of effluent with freshwater.

3.10. The percentage reductions in pollution parameters result from the efficiency of our
advanced ETP treatment process, not dilution.

3.11. To further reinforce compliance, we have implemented additional inline monitoring
systems and conducted internal process audits, confirming that no unauthorized freshwater
is being mixed into the effluent stream.

3.12. Supporting documentation verifying our treatment process is enclosed as Annexure 111,

Observation: Lack of Records on Fuel Consumption & Ash Generation

Response:

3.13. We have always maintained fuel consumption and ash generation records, but during the
inspection, the updated logs were not immediately available.

3.14. To strengthen compliance, we have implemented a digital record-keeping system for real-
time logging of fuel usage and ash disposal.

3.15. Copies of updated fuel and ash disposal records are enclosed as Annexure V.
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RAJASTHAN KNITTING MILLS

46, |.E. Barhi Industrial Estate, Sonepat, Haryana -131001
Ph: 9810074794, Email: RRKMDHA51@GMAIL.COM

3

DATE: 06/02/2025
6. To strengthen compliance, we have implemented a digital record-keeping system for real-
time logging of fuel usage and ash disposal.

7. Copies of updated fuel and ash disposal records are enclosed as Annexure 1V.

TIMING OF THE NOTICE AND CURRENT COMPLIANCE STATUS:

The inspection was conducted on 08.08.2024, while the SCN was issued on 11.01.2025.
During this period, we have already taken corrective actions, and we request that our current
compliance status be duly considered.

FINANCIAL IMPACT ON LIVELIHOODS OF WORKERS:

Our facility directly and indirectly employs a significant workforce, and any closure action
would result in substantial job losses. Local businesses and suppliers depend on our
operations, and an abrupt closure would cause economic disruption. We request the authorities
to consider the broader socio-economic impact before initiating any enforcement action.

SUMMARY OF POINTERS:

NOC from HWRA is under process, and application proof is enclosed.

Freshwater meter was already installed, and supporting documents, including the purchase
bill, are enclosed.

Effluent treatment complies with norms, and process audits confirm compliance.
No dilution is occurring; internal audits verify compliance.

Fuel and ash generation records have been updated and enclosed.
Corrective actions have been implemented to ensure continued compliance.



RAJASTHAN RRETTING MILLS 14

46, |.E. Barhi Industrial Estate, Sonepat, Haryana -131001
Ph: 9810074794, Email: RKMDHA51@GMAIL.COM

DATE: 06/02/2025

In light of the above submissions, we respectfully request:

a. Withdrawal of the SCN, as compliance has been demonstrated.

b. Acceptance of supporting documents as evidence of adherence to norms.
c. A re-inspection opportunity to validate our compliance status.

We reaffirm our commitment to environmental regulations and look forward to a fair resolution of
this matter.

Thanking You,
For Rajasthan Knitting Mills

(Authorized Signatory)

NAME- SANDEEP BIHANI

M.NO:- 9810074794

LIST OF ANNEXURES/ENCLOSURES:

NOC Application and Acknowledgment Receipt (HWRA)
Freshwater Meter Installation Bill & Supporting Documents
ETP Process Audit Reports

Fuel Consumption & Ash Disposal Records

Copy of SCN No. HSPCB/SR/2025/2657
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SO St T mfRror
Goverment of Haryana
Haryana Water Resources Authority

Project Name: Rajasthan Knitting Mills

Project Address: Plot no. 46 HSIIDC Barhi Sonipat

Village/MC: Bari Tehsil: Ganaur
District: SONIPAT State: Haryana
Pin Code: -

Communication Address: Plot no. 46 HSIIDC Barhi Sonipat
Address Regional Office: Sinchai Bhawan, Sector-5, Panchkula

1. NOC No.: HWRA/NOC/IND/N/2021/78
2. Application No.: 15-3/20562/1/HR/IND/2021 3. Category: Industry
4. Project Status:  New 5. NOC Type: New
6. Ground Water Extraction Permitted:

Ground Water For m3/day m3fyear Valid From Valid Upto

Fresh Water 130.00 39000.00 01/09/2021 01/09/2022
Total 130.00 39000.00 - --
7. Details of Ground Water Extraction: Total Existing No.:1 Total Proposed No.:0
Dw DCB BW ™ Dw DCB BwW T™W

Abstraction Structure* - - - 1 - - = -

*DW - Dug Well:DCB - Dug cum Bore Well;BW - Bore Well;TW - Tube Well:DWLR - Digital Water Leve! Recorder
Quantum of ground water recharge(m3/year) -

Number of Piezometers (Observation wells) No. of Piezometers Monitoring Mechanism
lo be constructed/ monitored & Monitoring

mechanism Manual DWLR Telemetery

* Terms & conditions are at the back of this page.

Note: This is computer generated certificate, it can be validated by scanning QR code.

16
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Validity of this NOC shall be subject to compliance of the following
mandatory conditions

This NOC for abstraction of ground water, shail be subject to the following terms and conditions

1.

&

© ® N

10.

1.
12,

13.
14.

15.
16.

17.

18.

19!

2l
22.

24,
25.

26.
27.

NOC is gramted to the applicant on the condition that local govemment water supply agencies are not able to supnlv the desired
quantity of water. In case of supply of water from local agency the applicant shall immediately inform HWRA and reduce the
abstraction of ground water accordingly.

The applicant shall adopt latest water efficient technologies to reduce dependence on ground water resources by 20% in three years.
Compliance report in this regard shall be submitted yearly. The proof of reduction of dependence on ground water shell also be
submitted half yearly ie., at the time of deposit of water abstraction charges of the second quarter

The applicant abstracting ground water between 100-500 KId shall undertake self-annual water audit and those abstracting ground
water more than 500 kld shall undertake water audit through organisations authorised by Government of India or HWRA and submit
audit reports at the time of renewal of the NOC

Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism shall be mandatory for industries drawing or proposing to draw more than 500 kld of ground water and Monitoring of
water level shall be done by project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 25
1 from the production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well wells
Detailed guidelines for design and construction of piezometer is given on the portal Monthly water level data shall be submitted to
G HRWA through the web portal on quarterly basis.

The applicant with red category industries as per Haryana Stute Pollution Control Board shall store the harvested rainwater in surface
storage tanks for use in the industry and shall not use the harvested rainwater to recharge ground water, further the applicants under
this category shall ensure wellhead protection measures to prevent ground water pollution and will inform the compliance within 3
months.

Injection of treated/untreated wastewater/effluents into aguifer system is strictly prohibited.

The applicant drawing ground water in safe, semi-critical and critical assessment units shall be required to pay ground water
abstraction charges on quarterly basis, applicable as per Tables S3A.

The applicant drawing ground water in over-exploited assessment units shall be liable to pay ground water restoration charges on
quarterly basis, applicable as per Tables 5.3 B.

All the tube wells/ground water abstraction structures permitted shall be fixed with digital electromagnetic/ultrasonic water meters,
by Uic indusiry at its own cost with telemetry system and monthly ground water ahstraction data shall he meordad in 2 loghook.
Compliance to this condition shall be reported within one month from the dite of issue of this letter. Daily water meter readings to be
recorded in a dedicated register and shall be submitted on the web portal to HWRA on quarterly basis or through centralized
mechanism evolved by HWRA.

The applicant, as per approved proposal, shall implement rainwater harvesting and groumd water recharer measures within three
momhsﬁomthedawofissmmeofmisNOCnndlMemkepeﬁodicmhnemofmchmge structures. Photographs (with geo tag
only) of the recharge structures etc. and compliance of completion of construction of the same along with copy of NOC shall be
furnished immediately to the Haryana Water Resources Authority for verification, on the Email ID of the Authority (compliance -
hwra@hry.gov.in)

The ground water chemical quality shall be monitored twice in a year during pre & post- monsoon period.

The monthly ground water level monitoring data in respect of piezometer shall be submitted quarterly to the Haryana Water
Resources Authority on regular basis,

The applicant shall ensure proper recycling and reuse, including use for green belt, of wastewater after adequate treatment.

In case of renewal, application shall be submitted online within 90 days before the expiry of this NOC and abstraction of ground
water, after expiry of NOC shall be illegal and liable for legal action &s per law

The applicant shall seek prior permissions from HWRA for any increase in daily quantum of groundwater abstraction (i.e. more than
the permitted limit in the NOC),

Where the applicant granted NOC for abstraction of saline water and the existing well(s) is/are yielding fresh water, the same shall be
sealed and new tube well(s) tapping saline water shall be constructed within 3 months of the issuance of NC )C or from the date of seal
of the fresh water tube well, as the case may be. The applicant shall be also cnsuring safe disposal of saline residue, if any.

The applicant shall comply with the provisions of the Haryana Water Resources (Censervation, Regulation and Management)
Authority Act, 2020, Rules, regulations, guidelines and direstions issued thereunder Non-compliance of these provisions shall be
liable for the penalty as per the provisions of the Act. rules and regulations, guidelines and directions issued thereunder.,

Since, this NOC has been issued on the basis of self-assessment by the applicant and without any site inspection, hence the Authority
may inspect the site/unit and doetments at any time. In case any material difference is found in the information submitted and the site
conditions or documents, the Authority may suspend the NOC granted mmediately and may revoke or modify the NOC after giving
a notice to the applicant.

This NOC is subject to prevailing State Government rules/law of Courts orders related to construction of tube well, ground water
withdrawal, construction of recharge or conservation structure/discharge of effluents or any such malters as applicable.

The applicant shall comply with the directions/conditions/instructions issued by any Court of law related to the matters concerned
with the Authority.

The applicant shall report self-compliance duly signed by authorized person along with authorization letter by e-mail to Haryana
Water Resources Authority quarterly as well as yearly basis after the issuance of NOC.

This NOC does not absolve the applicant of his obligation/requirement to obtain the necessary approvals from the statutory and
administrative Authoritics/Departments

The issuance of this NOC does not imply that other statutory or administrative clearances shall necessarily be granted to the applicant
by the concerned authorities. The concemed Authorities shall act as per their own procedure.

The applicant shall immediately inform the HWRA, if any change in the information provided by the applicant in the application
form for secking NOC.

This NOC shall not absolve the applicant from any penalty/punishment/environment compensation, which may have been imposed or
may be imposed, for abstraction of groundwates during such period, before the issuance of this NOC,

In case of non-payment or delayed payment of ground water abstraction/restoration charges, a penal interest @ 18% shall be charged,

The necessary compliance shall be submitted to the Authority on the web portal of the Authority i.e. www hwra.org.in or on the
email id compliance-hwra@hry.gov.in.

Note: This is computer generated certificate, it can be validated by scanning QR code.
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Government of Haryana
Haryana Water Resources Authority
Applications for Renewal of Permission to Extract Ground Water for industrial use

Application No: HWRMNDM/2022/249 (Application Received Fee Paid)

HWRA Previous NOC No: HWRA/NOCIIND/N/?O21I78 Download valid upto : 01/09/2022
HWRA Previous Application No: 15-3/20562/1/HRAND/2021 Download
General Information:
Application Type Category/ Type of Application:
() Name of Applicant: Sandeep Bihani
ID Proof Type Aadhaar
ID Proof no XXXXXXXX9885
id Proof Document Download
(i) Designation of Applicant; Partners

Authorization Letter in the name of Sandeep Download
Bihani (applicant)

(ii)) Name of Industry: Rajasthan Knitting Mills
(iv) Registration number of Industry: DL06B0029418
(v) Location Details of the Industrial Unit
Industrial Unit Address Plot no. 46 HSIIDC Barhi Sonipat haryana
State: Haryana
District: SONIPAT
Tehsil: Ganaur
Block: GANAUR
Village/MC: Bari
Region: over-exploited over-exploited
(vi) Correspondence Address
Complete Postal Address Plot no. 46 HSIIDC Barhi Sonipat haryana
Mobile Number: 9810074794
E-Mail of Industry: ABHYAAS15@YAHOO.COM
(vii) Salient Features of the Industrial Activity:
Type of Industry Textile Dyeing
Industry fall under Previous: New : Small
Micro, Small, Medium (MSME)
Is Water Intensive Yes
Purpose of Abstraction Other Use - industrial purpose
Groundwater utilization for Existing Industry
Whether present industrial activity commenced after 23.12.2020 No
Whether there is expansion of this industry Unit after 23.12.2020 involving No
increase in water requirement
Consent to Operate Download
CTO/CTE Number - Issue Date :

72920332 27/08/2024

18
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Validity Period of Consent to Operate

Large industry/ MSME certificate/ proof
Description : Washing and dyeing of Fabrics

From : 27 Aug 2024

Download

(viii) Land use details of the existing/proposed Industrial unit premises

Ownership of the hnd(Endose documents of
Ownership)

Latitude Longitude
Location Map

Total Land area(in sq m)

Rooftop area of buildings/sheds(in sq m)
Road/paved area(in sqm)

Green belt area(in s$q m)

Open Land (in sqm)

Source of availability No
of surface water for
Industrial use, if any

Townships/villages Yes
within 2 km radius of
the Industrial unjt

Download

29.10742

Download

VILLAGE BARHI

19

To : 30 Sep 2028
77.0421
1012.00
800.00
0.00
0.00
212.00

2) Detail of water requirement/ recycled water usage : (Please enclose flow chart of activities and

requirement of water at each stage)
Flow Chart of activities and requirement of water

Affidavit for Non/Partiaj Supply of water from local government water éupply agency (in

case of ground water requirement less than 10 KLD)

NOC/Certificate for non/ partial Supply of fresh water/ treated waste from the local
Y agency

government water suppl

Quality of groundwater

Name of NABL(Under Valid Certificate)

Upload test report of groundwater quality from NABL
accredited Iab

Whether any change in Groundwater Requirement

If yes, then reason & justification for change in ground
water requirement along with Supporting documents, if
any.

Total water required(in m3/day)

Ground Water required(in m3/day)

Recycled Water usage(in m3/day)
Proposed/existing water Supply from any agency(in
m3/day)

Download

‘Fresh Water

Haryana Test House
Pre-moonsoon
Download
No
Existing
135.00
130.00
5.00
0.00

Download

Download
Download

Fresh Water

Post-moonsoon

Download

Revised
140.00 Download
130.00
5.00
5.00



(i) Breakup of Water Requirement and Usage:

3389

Activity Existing Revised No. of Annual
Requirement Requirement  Operational Days  Requirement
(m3/day) (m3/day) in a Year (m3/year)
a. Industrial Activity 130.00 130.00 365 47450.00
b.  Residential / Domestic 5.00 5.00 365 1825.00
¢.  Greenbelt Development / 0.00 0.00 0 0.00
Environment Maintenance
d. Other Use 0.00 5.00 365 1825.00
e.  Grand Total 135.00 140.00 51100.00
Source of recycled water ETP
(iii) Breakup of Recycled Water Usage:
(m3/day) (Days) (m3/year)
(a) Total Waste Water Generated: 104.00 365 37960.00
(b) Quantity of Treated Water Available 95.00 365 34675.00
i). Reuse in Industrial Activity: 5.00 365 1825.00
ii). Reuse in Green Belt Development: 0.00 0 0.00
iii). Any other use 0.00 0 0.00
(c) Total Treated Water Utilized: 5.00 1825.00
(d) Quantity and mode of disposal of unutilised 80.00 HSIIDC Sewer BARHI
effluent:
3. Details of existing and/ or Proposed groundwater abstraction structures
(a) Groundwater Abstraction Strut:ture-Existlng
SNo. | Type/ Year of Depth | Depth to Discharge |Operationa| Mode Horse Whether
construction | (meter)/ |water level (m3 per lhours/ | of lift |Power of fitted with
Diameter | (meters hour) (day)/ pump |water meter
(mm) below days/year or not
ground
level)
1 [tube wel/ 65.00/ 55.00 13.00/10.00/ 1 5 Yes
2009 125.00 365
Source of fresh water requirement being met uptill now
Affidavit duly attested by the Applicant regarding non-existence of tubewell
4. Likely date of operation of proposed tubewell
5. Quantum of ground water recharge(m3/year) 0.00
6. Water Efficient Technology will be adopted Download
7. Valid Consent of operate issued by HSPCB(CTO) Download
8. Compliance Report as per format Download

(In case of NOC issued by HWRA, fill the compliance status against the link on the portal. Take
the print out of Compliance Report go generated and attach here duly signed by the applicant)

View Online

compliance Report



4.

10.

12 i. Any Other Document/lnformation (ali cto)

13.

3390 2

Self-water audit report as per format for 100-500 KLD. Water audit report from accredited Download
consuitant for water requirement more than 500 KLD.

Affidavit for compliance, as per format. Download

Download

ii. Any Other Document/information (RAIN WATER HARVESTING Download
PROPOSAL)

iii. Any Other Documentinformation
I shall comply with all the terms and conditions of the Permission for renewal, Yes

Self Declaration:-

1.

I hereby declare that ai the documents prescribed in the application form have been uploaded and no
blank / another / irrelevant documents have been uploaded against specified documents. | am also aware
that any false/ wrong submission /uploading of document will lead to rejection of my application without
any notice.

I hereby certify that the contents of the above Application are true to the best of my knowledge and belief
and that it conceals nothing and that no part of it is false. | understand that if any information furnished
by me is found to be false, Haryana Ground Water Authority can take Punitive action against me as per

I

the extant rules. Further, | shall comply with all the terms and conditions of the Permission/NOC to be
granted by HWRA.

Date: 1/23/2025 11 04:13 AM

Place: SONIPAT
Download
Signature of Applicant with Office Seal
(Sandeep Bihani)
(Partners)
a) Information of Payment for Application Fee
Total Amount
Mode of Payment Online
leference No. Transaction No. Date Amount Status
1RWA1002056210434264 KKBKH22206712001 27/07/2022 25000 Success

)) Information of Payment for Tarrif Fee

(i

Total Amount
Mode of Payment
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LF-82024%
—— HARYANA STATE POLLUTION CONTROL Sl¥

uapeEz Star Complex, Opp. General Hos

pital, Delhi Road,

Sonepat Ph. 0130-2236119(0) Email:-

No. HSPCB/Consent/ : 19570824SONCT072920332

To.

hspcbrosr@gmail.com
E-mail: hspcb@hry.nic.in

Dated:27/08/2024

M/s :RAJASTHAN KNITING MILLS
PLOT NO.46, HSIIDC, BARHI SONEPAT

Subject: Grant of consent to operate to M/s RAJASTHAN KNITING MILLS.
Please refer to your application no. 72920332 received on dated 2024-07-16 in
regional office Sonipat With reference to your above application for consent to operate,M/s

RAJASTHAN KNITING MILLS is here by granted consent as

per following

specification/Terms and conditions,

Consent Under BOTH

Period of consent 27/08/2024 - 30/09/2028

Industry Type Yam / Textile processing involving any effluent/emission generating
processes including bl i i inting and colouring

Category RED

Investment(In Lakh) 67.239998

Total Land Area(Sq.| 1012.0

meter)

Total Builtup Area(Sq.| 800.0

meter)

Quantity of efffnent

1. Trade 100.0 KL/Day

2. Domestic 2.0 KL/Day

Number of outlets 2.0

Mode of discharge

1. Domestic Into HSHDC sewer leading to CETP

2. Trade Into HSIIDC sewer after treatment leading to CETP

Domestic Effluent Parameters

I.NA l

Trade Efffuent Parameters

1. BOD 500 mg/1

2.COD 1400 mg/l _

3. TSS 1500 mg/l

4. 0&G 15 mg/l

5. pH 6.0-9.0

6. Colour 150 P.C.U. (Platinum Cobalt Units)




3392 25

7. Total Dissolved 2100 mg/1

Solids, Inorganic (TDS)

8. Sulphide (as S) 2.0 mg/t

9. Sodium Absorption |26

Ratio (SAR)

Il\I?fro:clxlllm(oal;! CI\?)I el

9 U Phenolic].Omg/l

Compounds (as

C6HS50 H)

12. Total Chromium as|2.0 mg/l
Cr)

Number of stacks 1

Height of stack

1. Stack attached to[18 meters

boiler

Emission parameters

1. SPM 80 mg/m3

2. NOX 50 mg/m3

3. SOX 50 mg/m3

Product Details

1. Washing and Dyeing | 1.5 Metric Tonnes/day

of Fabrics

Capacity of boiler

1. Steam boiler 2.0 Ton/hr

T of Furnace

1. NA l

Type of Fuel

1. Biomass 600.0 Kg/day

Raw Material Details

Fabrics 2000 Kg/Day

Bleaching - |3Kg/Day

Soda Ash 3 Kg/Day

HCL 6 Kilo/Ltr

SALT 7Kg/Day

DYES 6 Kg/Day

Regional Officer, Sonipat
Haryana State Pollution Control Board.
Terms and conditions

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The




likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time,

account and that shall be paid by the industry and the industry would immediately submit the

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

from Central Ground Water Authority (CGWA ) Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
TEsource.
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18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions :

1. That Washing and Dyeing will not be more than 1.5 Ton per day. 2. That unit will not
generate trade effluent more than 100 KL/day. 3. That CTO granted upto 30.09.2025 may be
consider revoked. 4. That unit will run ETP/APCM regularly and effectively & maintained log
books properly. 5. That unit will keep all the parameters within the prescribed limits and shall
comply with all the Norms and Rules. 6. That unit will provide inter locking arrangement of
DG set with ETP/APCM to ensure regular and effective running of pollution control devices.
7. That unit will not discharge any untreated effluent inside and outside its premises. 8. That
unit will not add any polluting process/ machinery and also not to add any process which
increases the water pollution load. 9. That unit will comply with all the provisions of
Hazardous Waste Rules: 10. That unit will comply the emissions standards laid down for
boilers/TFH by CAQM/CPCB/Hon’ble Courts. 11. That CTO so granted shall become invalid
in case of violation of any of the above / any law of the land. 12. That unit will modify/upgrade
its ETP, if inlet parameters of CETP will revise in future. 13. That unit will install
Electromagnetic flow meter on all the sources of Raw water and on the inlet & final outlet of
the ETP and maintained the logbook of the same. 14. That unit will not extract ground water
without permission from HWRA for extraction of ground water. 15. That unit will not
discharge effluent into sewer without permission from HSIIDC for discharge of effluent in
HSIIDC sewer leading to CETP. 16. That unit will comply CAQM direction issued vide No.
65 & amended till date, HSPCB direction vide order dated 21.07.2022 regarding standard list
of approved fuels in NCR and direction No. 76 dt. 29.09.2023 of CAQM regarding installation
of CPCB-IV+ compliant DG set/Duel Fuel Kit/ Retrofitted Emission Control Device (RECD)
certified by the authorized agencies on DG sets more than 19 kW. 17. That CTO granted is
without prejudice to the action to be taken in respect of any violation made by unit in past &
CTO will be deemed revoked & further action will be taken as per law if any violation
observed at any stage.

Regional Officer, Sonipat
Haryana State Pollution Control Board.
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VAKALATNAMA_

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 622 OF 2024
IN RE:-

VARUN GULATI .. APPLICANT

STATE OF HARYANA & ORS. ... RESPONDENTS

appoint.
SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAV (D/ 1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Safram Dass B & Co., 8A, Sagar Apartment, 6 Tiak Marg, New Delhi-1 10001
Mob: 988888 4445, Email: siddharth.bafra@satram Qass.com

(hereinafter called the advocate/s) to be my/our Advocate in the above nofed case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tried or heard and also in the Appeliate Court including High Court subject fo
payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals, Cross-objections or petitions for executions,
review. revision, withdrawal, Compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all jts stages subject to payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposite party. To withdraw Or compromise the said case or submit to arbitration any differences or
disputes that may arise fouching or in any manner relating to the said case. To take execution

the whole or part of the fee agreed by me/us to be paid to the advocate remaining unpaid he shall
be entitied to withdraw from the prosecution of the said case until the same is paid up. The fee settled
is only for the above case and above Court. |/We hereby agree that once fee is paid, I/We will not
be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee shall Oe paid again by me/us.

IN WITNESS WHEREOF I/We do hereunsg set my/our hand to these presents the contents of which have

been understood by me/us on thisad/ ...day of...... %..2025
Accepted, identified and certified subjected to the terms of the fees.

% S
[SIDDHARTH BATRA] [ARCHNA YADAV]

e | @ ' é@ GO TiN: 06AAEFR4013N1Z7

‘ . 78C
[SHIVANI CHAWLA] [CHINMAY DUBEY] & [RHYTHM KATYAL] el MILLS

Advocates 46,INDUSTRIAL ESTATE PHASE-1
BARHI (SONEPAT) HARYANA
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Vijay Kumar <vijay.kumar@satramdass.com>

SATRA MD’\i) 3 :;‘4 CO.
Advance service copies of short reply on behalf of Respondent Nos. 9, 17, 18, 28, 50, 53, 57, 65
& 76 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'

1 message

Vijay Kumar <vijay.kumar@satramdass.com> Fri, May 23, 2025 at 1:06 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>

Cc: Rhythm Katyal <rhythm.katyal@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>, Shivani Chawla
<shivani.chawla@satramdass.com>

E Paperbook-NGT Reply-R65 Vardhman Gar
Tex_Redacted.pdf

E Paperbook-NGT Reply-R76 Nutex or Prince Dyeing
_Redacted.pdf

B Paperbook-NGT Reply-R57 BCL
Fabrics_Redacted.pdf

E Paperbook-NGT Reply-R53 Rajasthan Knitting
Mills_Redacted.pdf

E Paperbook-NGT Reply-R28 Jyoti Dhaga
_Redacted.pdf

B Paperbook-NGT Reply-R18 Komal
Textiles_Redacted.pdf

Dear Sir,
PFA.

Advance service copies of short reply on behalf of Respondent Nos. 9, 17, 18, 28, 50, 53, 57, 65 & 76 in O.A. No. 622/2024 titled as
'Varun Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager

SATRAM DASS B & CO.
ADVOCATE

8A Sagar Apartment

6 Tilak Marg

New Delhi - 110001

Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged information. If you
are not the intended recipient, any disclosure, copying, use, or distribution of the information included in this message and any
attachments is prohibited. If you have received this communication in error, please notify us by reply e-mail and immediately and
permanently delete this message and any attachments. Thank you."

3 attachments

ﬂ Paperbook-NGT Reply- R9 Manohar Filaments.pdf
9723K

ﬂ Paperbook-NGT Reply-R17 Generous Textiles _Redacted.pdf
9914K

ﬂ Paperbook-NGT Reply-R50 Shree Jee Fabrics_Redacted.pdf
5406K
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